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[Mr.Speaker)
tions presented to the House on the
20th March, 1968." .

The motion was adopted.

16.02 Has.

RESOLUTION RE ACTIVITIES OF

LEFT COMMUNIST PARTY—contd.

SHRI S. M. BANERJEE (Kanpur):
On the 8th March, 1968, when the ill-
conceived and wrongly worded Resolution
of my learned friend, Shri Prem Chand
Verma, was moved in this House I raised
a point of order and when I was develop-
ing it the hon. Deputy-Speaker adjourned
the House.

1 may invite your kind attention and,
through you, the attention of hon. Mem-
bers to the wording of the Resolution.
The Resolution reads :

“This House is of opinion that the
Left Communist Party of India be
declared unlawful as its activities have
posed a danger to the unity, integrity
and security of the country.”
These are the two aspects of the Resolution.
My first objection to this is that there is
no party in the country known as the Left
Communist Party of India.

SHRI CHENGALRAYA NAID U
(Chittoor) : Then, why are you worried ?

SHRI S. M. BANERJEE : This House
cannot discuss anything in abstract. Suppose,
1 say, instead of Prem Chand Verma
Ghrina Chand Verma, will he accept it ?
He will never accept it. His name is Prem
Chand Verma and he can call himself either
P. C. Verma or Prem Chand Verma, not
anything else. This Resolution says, “the
Left Communist Party of India,”

Then, 1 draw your attention to rule 186,
It says:

“Jn order that a motion may be admissible
it shall satisfy the following conditions,
namely :—

it shall raise substantially one definite
issue ;

it shall not contain arguments, in-
ferences, ironical expressions, imputa-
tions or defamatory statements ;

it shall not refer to the conduct or
character of persons except in their pub-
lic capacity .
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it shall be restrictod to a mattér of
recent occurrence ;

it shall not raise a question of privi-
lege ™ ’

and so on.
Then, Rule 173 clearly says :

“It shall be clearly and precisely ex-
pressed ;"

Now, 1 have before me the Manual of
Election Law, 5th Edition. What does it
say ? It says :

“Multi-State Party means any of the
following recognised parties, namely, the
Indian National Congress

—it has become anti-national--

*..the Swatantra Party, the Com-
munist Party of India, the Communist
Party of India (Marxist), the Bhartiya
Jana Sangh, the Praja Socialist Party.
the Samyukta Socialist Party, the Re-
publican Party of India in relation to
such and such symbols.”

According to the Election Manual, one
Party fought elections along with others
called the Communist Party of India
(Marxist). They call themselves Marxists
and Leninists. But it has been accepted
as Marxist. What I say is we cannot dis-
cuss in this House anything in abstract.

MR. SPEAKER : Your point is clear ;
make it short.

SHRI S. M. BANERJEE : 1 am coming
to that. I am not concerned with other
ironical expressions which have been very
well covered by my hon. friend, Shri H. N.
Mukerjee. I am concerned only with this :
Can this House discuss a Resolution like
this ? The Resolution, if it is amended,
can be as follows :

“This House is of the opinion
that those who left the Communist
Party of India be banned.”

That amendment can be accepted. But under
no circumstances this Resolution, as it is,
should be admitted.

‘Sir, I seek your guidance and 1 appeal to
your sense of justice and impartiality not
because of any other reason. They may
move thousand Resolutions. Wo are not
concerned with that ; they have the righ
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to do so. Let them do it, But we cannot
accept what is not there. We cannot have
a shadow-fighting.

SHRI P. VENKATASUBBIAH (Nand-
yal) : On a point of order, Sir. Shri S. M.
Banerjee has raised a point of order with
regard to the admissibility of this motion.
If you go through the amendments, he has
moved an amendment. .

SHRI S. M. BANERIJEE :
moved any amendment.

SHRI P. VENKATASUBBAIAH : He
has given notice of an amendment. When
be thinks that this Resolution could not be
admissible, how can he move an amend-
ment ? (interruption) When the notice
of a motion is given to the Speaker, when
it has been accepted and it is beforc the
House for discussion, whether the Speaker’s
ruling or the Speaker’s decision in admit-
ting the motion can be questioned is the
point.

MR. SPEAKER : Suppose something
is being discussed. Cannot any hon. Mem-
ber raise a point of order ? Afterall, when
something is being discussed and at some
stage, as you raised just now, he can raise a
point of order bringing to the notice of
the Speaker what is being done is not re-
gular or proper. Can it not be done ? |
think it can be done.

SHRI P. VENKATASUBBIAH: He
may raise a point of order. I have no
objection to that. Once it is admitted and
is before the House for a discussion, it is
deemed to be within the rules prescribed
and it becomes the property of the House.
So, in that context, this point of order can-
not be sustained. It may be ruled out.

I have not

SHRI M. R. MASANI (Rajkot) : Sir,
1 do not altogether agree with Mr. P.
Venkatasubbiah in the way he has stated
his position. I think you are perfectly free,
if you are brought to that conclusion, to
say that you made a mistake in admitting
this motion. In admitting it, as you have
done alréady, you have held it is not in
contravention of the rules because, when
this motion was admitted by you under
Rule 174, you have said that it is not in con-
travention of these rules. That is how the
rule reads. But, I think, you are free, if
you are convinced to the contrary, to change
your opinion,
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In my own view, your judgment has been
perfectly sound. I believe tlis motion has
been perfectly correctly admitted and that
there is no reason whatsoever why you should
be expected to change your view.

Rule 171 says that the Resolution may be
in the form of a declaration of opinion or
a recommendation.

There Is no doubt that this Resolution, as
drafted, is no the form of an opinion. Rule
172 says that it should refer to a matter of
general public interest. Nobody denies that
this is a matter of general public interest ;
it has evoked enough public interest here
and elsewhere. Rule 173 says what kind of
Resolution shall or shall not be admitted.
There is one definite issue ; it does pot
contain arguments, inferences, ironical ex-
pressions, imputations or defamatory state-
ments ; it does not refer to the condust
or character of persons except in their
official or public capacity ; and it does not
refer to anything which is under adjudica-
tion. Therefore I am of the view that this
Resolution is absolutely in order.

It scems to me that a discussion is sought
to be burked on a matter of public interest
in which every one is interested because of
bad conscience and a refusal to submit the
conduct of a party to public scrutiny. If
there is no such Party as the Left Com-
munist Party, then nobody need wear that
cap, but secing what is happening, it is
obvious that there are people who know
which Party is being referred to.

ot 7y fowa (7)) snaw wEEw,
3T o) FATAY F 43 Fifnea ¥ aF
FA 1 # 37 0 | AgEw 4G F AT
7 39 %) Aifedl w1 qwda T §
afra ag 47 wifaea 0 warT aff &1
7z faaw, dfagm @t gfw w1 qaw
# 1 we dfaam, fagw atr afsa &
FAAT A7 TEAT AVF & AY TH AT A€T
729 gt ' T A HAd § fR §
ZANT W g% § W § fF 7 agw 7Y o)
I 9T AEE T FT AUFT § |

7w ¥ wgar 97§ 5 owww §

7E JEE 184 ¥ agy 7€ ¥w 170
¥ ¥ w7 am it frgw &, I AT
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[ g fered ]
& ot oY AT ¥ 171 %7 B
few -

“A Resolution may be in the form of a
dgdlmion of opinion or a recommenda-
tion.”
¥ A9 WA Jw AfAd | v
g, AN AR FAC T | @A A
femfr §, 7 ag 7@ § 1 a@ TFTT FY
ARA LN AT IRT IV TZH o9 F
MY T>AT AEATE

“This House is of opinion that the Left
Communist Party of India be declared un-
lawful.. .

T 78 3% A} fr e ag ma Y
SrET @ A FCET R AT FAT IR 7
A0 g g T v o weaw qra w7
2T & 9T A A T F) fAgw @
AR TR AG *g a9 § fr ag 9«
T g A FGNT ) FTOT 78 & fF
AT F 7T § §6 FF & {5 w77
AT ] | 9% TF a1 @

oq ag "faam F e & av A
78 & AT H Ay A T { SAford
174 9 71 § ? aremw fird W o
tefufafafafordY fafeam wom oY
g & fyr St q= foram &, o9 &
Nt sifam dga T frar & 1 g o7
e Rt 1 AT §, IW F A< FTE)
F AT § | T N9 LA A § fE
A AN F FE qeT }, A e
w1gen g f oY ae 7 daen TEY fRan
gAY TR T FAAE | 174 TAATE

A

“The Speaker shall decide whether a
regolution or a part thereof is or is not
admissible under these rules and may dis-
allow any resolution or a part thereof when
in his opinion it is an abuse of the right
of moving a resolution or calculated to
obstruct or prejudicially affect the procedure
of the House or is in contravention of these
rules.”
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oW g qaAET AT E 5 q®

fraal & 48 afaers 31 fram dfa-

oA & fgms T 1 997 § A A

% fadrs ot goa & | faawt 6 @fe-

a1 R FAT B FEE g ed |

9gd WU AL 4¢ ¢ F o< ag ma &

AT g 1w £P W g

qTEq A AT & 1 T F FEr wgr &

‘be declared unlawful’.

9T TE EHTE AN GWT AT FAET FI907
FIHTT &1 & FIAT 707 |

= A7 gfau & @7 19 3
#ford 1 19(1) () 7 frargan & fa:

‘to form associations or unions’,

AfFTcH ® g9 79 79 o
g ) a7 A gfqum & w4
T AT AR fFag 19(4)
H fegr mar

“Nothing in sub-clause (c) of the said
clause shall affect the operation of any exis-
ting a law in so far as it imposes, or pre-
vent the State from making any law imposing,
in the interests of the sovereignty and
integrity of India or public order or morality,

reasonable restrictions on the exericse of the
right conferred by the said sub-clause.”

Feqrat FY AT FIA FIR I &
TR F oF §f FAA T W R
wfaara ® sqary, frw ov @gi 9T f
RE WY, AR | Y TG
tfefad  (fydmw) e | ww
INEGWA | S FT AT § IAH TR)
o &fad :

“....the Left Communist Party of

India be declared unlawful as its activities
have posed a danger.."”

W e efefrdy faw &t @
SYTEATHT Y ALH | YT sqv ey
TTEaT § | U =rew § ay ag § e
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* ‘Unlawful association’ means any
association which has for its object any
unlawful activity, or which encourages or
aids persons to undertake any unlawful
activity, or of which the members under-
take such activity.”

sFarge ofaefady & I Sfefoa
TH § 7 T 1 qewAq ¢ :

* ‘Unlawul activity’, in relation to
any individual or association, means any
action taken by such individual or asso-
ciation whether by committing an act
or by words, either spoken or written,
or by signs or by visible representation or
otherwise :

(i) which is intended, or supports any
claim, to bring about, on any ground
whatsoever, the session of a part of the
territory of India or the secession of
a part of the territory of India from
the Union...."

SHRI RANGA (Srikakulam) : This is
not adequate. That is what is suggested.
oft ag femg © @ five g agwaT
TR | AT gE FeAT & fF s aw ¥
AT FT FATS ISIAT TZA § AT q7XqTH
TEAT AEY & AY g THAFY FATA JIH
FI | ITRY T q7F FITar Tifgd ar
1R 37T 37 A7E AT AY AR svafer 7
FAGIEE
“This House recommends to the
Government to examine whether it is
possible to declare the CPI (Marxist)
unlawful on the ground that it advocates
cession or secession of parts of Indian
territory.”
M ZH TG FT TEATA AT Y € 97
T aFN @ IfFafmaeg o
SEATY ATAT § A AT & faa & Fawre
qAgd Cffadia (fadww) dae &
faetre A fAat agr wfFar & faes
2 | Tafad 59 999 § ¥ 9T 5w W
g T |
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SHRI HEM BARUA (Contai) : Mr.
Speaker, Sir, may 1 draw your attention to
Rule 1737 Rule 173 (iii) says categorically :

It shall not contain arguments, in-
ferences, ironical expressions, imputations
or defamatory statements.”

Rule 174 which gives you the power to
decide about the admissibility of a resolu-
tion says :

“The Speaker shall decide whether
a resolution or a part thereof is or is not
admissible under these rules and may dis-
allow any resolution or a part thereof
when in his opinion it is an abuse of the
right of moving a resolution or calculated
to obstruct or prejudicially affect the
procedure of the House or is in contra-
vention of these rules.”

Sir, now according to Rule 173 (iii) the
Resolution must not contain ironical ex-
pressions, imputations, inferences or de-
famatory statements, but, unfortunately,
this Resolution contains defamatory state-
ments,

AN HON. MEMBER : It is a statement
of fact.

SHRI HEM BARUA : In the Resolution
there are inferences, there are innuendoes,
there are ironical expressions and so many
things. May I submit, Sir, that this resolu-
tion is faultily drafted? Even if this resolu-
tion is passed, which is the Left Communist
Party of India? How can you ban it because
there is no political Party called ‘the Left
Communist Party of India’.

MR. SPEAKER : It was said by Mr
Banerjee. You are repeating it.

SHRI HEM BARUA : My submission
is ; even if this resolution is adopted in
its present form, how can you bana political
Party which does not exist? At the same
time, may I submit that this resolution is
faulty? If it has been framed like this. ...

MR. SPEAKER : You need not worry
about that. It is his job to frame his reso-
lution.

SHRI HEM BARUA : This is your job
also, Sir. May I say that it has been clearly
said in Rule 174 that it must not obstruct
or prejudicially affect the procedure of the
House.
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[ Rhri Hem Barua }
Therefore, it is your duty also to see
whether the Resolution is all right.

MR. SPEAKER : You should not suggest
how it should be framed. It is his job.

SHRI HEM BARUA : The fact remains
that you have to examine....

MR. SPEAKER : If it is not good it will

be rejected. Why should anybody suggest
that?

SHRI HEM BARUA : Sir, fortunately
you have the power to examine the Resolu-
tion, whether the Resolution prejudicially
affects the procedure of the House or not.
That is your power. In that context, Sir,
I have pointed out reference to Rule 173(iii)
saying that it should not contain inuendos
and other references. Therefore, 1 said,
Sir, that this resolution is not in the right
form.

MR. SPEAKER : What I feel now is this.
If everybody wants to say something, it will
be repetition. Somebody said there is no
left community party. That has been said
and everybody might again repeat it, and
again under Rule 173, imputing motives
and all that. The same thing can be repeated
therein. Therefore, if you can throw some
light without repetition, I would like to
hear those points, for one or two minutes,

SHRI H. N. MUKERIJEE (Calcutta
North East) : I would not have asked your
indulgence if 1 had not felt that either on
account of a certain levity which might
have been introduced or on account of a
certain amount of political vindictiveness
which 1 have unfortunately heard expressed,
the whole issue might be clouded over.
You may please forgive me in saying so
because I have a fear that we are perhaps
running away from the real issue which,
to my mind, is that we have here a segment
of the House, a segment of the country,
legitimately functioning in Parliament who
have been defaced; and according to the
Rules of Parliament—I need not quote the
Resolution or the Motion—it has to be
properly worded. Defamations or slander-
ous statements should not be there. I am
not going into the question of the wording
left communist party being a proper appel-
lation or otherwise. That is not the real
substance of the matter. But, I ask, dre we,
Sir, sitting in this House, to get into the
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practice of giving notice of Resolutions

condemning one party or the other func-

tioning in the House? I can understand that

in the heat of political argument one party

may accuse the other even of treachery to

the country. But, deliberately to phrase a

Resolution in such way amounting to treason

to the country is not proper, and if that is

done, that is a reflection on the House.

that is a contempt of the House, and that

is something which you, as Speaker, cannot

allow. Therefore, I feel, you should rectify
this in very strong terms.

SHR1 SEZHIYAN : (Kumba Konam)
Shri Venkatasubbaiah raised the question.
It is put down in the Order paper. Many
times such things have happened, Even
when the Bill was introduced, just as on
the occasion when the Unlawful Activities
Bill was introduced, which was put down
on the Order Paper, you were kind enough
to allow us to raise objections. We can
argue on that point. That is not the
point.

MR. SPEAKER : The Speaker also has
the right to revise his own opinion.

SHRI SEZHIYAN : This Bill which
has been ted, the Unlawful Acti-
vities Act is there, by which anything
can be declared unlawful. That function
is left purely to the courts. The
legislature cannot arrogate to itself a func-
tion which has already been made clear in
a Bill which has got the assent of the Presi-
dent and it has become an Act. It is for
the court to decide such things. This Reso-
Jution amounts to arrogating to the legisla-
ture some function of the courts,

In this way, we are arrogating to our-
selves a function which is not ours and which
is that of the céurts. 1 do concede that in
some cases Parliament has got the power
and jurisdiction, such as in cases of con-
tempt or breach of privilege of Parliament:
in those cases only Parliament can exércise
the jurisdiction of a court, but in other
matters we cannot arrogate such judicial
functions to ourselves.

ft ¥ ww q (freel A7)
qUmy WERE, €A 171 F IWRGEA
a STH T T § 91T I 4G FA
v & fr I ST wa R afed
394 a7 & fr 9% weqra | a1 &t -
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fraw ceia Y @ ar feptddnw o
rd | Afpy 7g M ey } gEF WY
ad § 1 ag weara A avgfaw ad
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T ¢ A gAR Tree fad @ F ) 19
mg-mrg FengA ufefadie o ow
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g fF s AvE ot A & faY W
F1 FM T FY AT F TAT IT 97
qra=dt wn€ s gEAr § 1 Afew zw
FEATE ¥ A1 a1 # ¢ qw FawnfiE
A1 3202 A7 ara F) wE & ) A @A
Fag T @ sy vlefada oaz
& srar 3 oY 7 @1 a7 G wEEA
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T #Y | w2 a€ ¢ AfFT arasy
Y arT A 1 " TH qEATA A AN
fmIna ¥y 7€ & 9% w99 g
2 fr aT orT TR gETA ¥ 909 L
AT F 1% A gAY @ fir wrE qur
FAT AT AF 41 ag FAT FX AT
we wte A Frind ¥ ® IEF
TEEA F & A1 qg FRAE FL |
afrT o 77 are ¥ 7 A E fE v
Frqfaee qEt #v€ qrdf &Y ag) & 1 ot
1A & FF 3rrT 77 7T d A T,
M ag o a1 39 @3 7 A 4
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FTEY & fad @t Wz qa FE O
dmfas &7 & ¥ AT 57 FAA A
AR §, TEW A AT g, afwa
TR & fAgT & g2 T N gy
¥ 79T | X A 9T TETA A, NG
wegfaez qEf & fams o F @
FIE v aFar & fF FET 9T qrEeEt
Frdr arfgd qaffr 33 o9t & gm
2 & wf feeal w7 gt 2wl w1 2 o
g, ST w2 faar &, ofeeag w1 2
frarg, aYisr2fear | Mg A
7z 7 AT ¥ fEra ¥ A Y
gt T ag Sfeq s @ 5 37
TFTT &Y A1 F1 0 A% F ARG >
T 27 97 feqwoa w3 | 9 FAF
9t a7 qmAY § fr ag weer ol
2 Y IFRY FHT & 97 ATATF FLATS
FT THAT & | aT 9% g fafazew
F1 &7 ARefeuz a8 § 1 I wfga
for 7z 3 Arafus aqa 91§ s AW
F AT TI, TF @Iz T AT ATHA
79 A gH favarq & o | I9% A7 &Y
ZH qFIT F TEATT ATAT AL AT 7
3 FWm |

SHRI NAMBIAR (Tiruchirappalli) : 1
do not want to repeat the earlier arguments,
but I would only request you to read rule
173. Shri Kanwar Lal Gupta has said that
it can be assumed that the Left Communist
Party is only this party and all that. But
the rule does not allow such things; there

is no such chance given to the Speaker
also. Rule 173 says :

“In order that a resolution may be
admissible, it shall satisfy the following
conditions. ..."”

The phrase is ‘it shall’. There is no question
about it. The language is ‘It shall’. The
first condition is :
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[Shri Nambiar)
on that ground this resolution gocs. Another
{:ondition that the resolution should satisfy
18 2
“it shall not contain arguments in-
ferences, ironical expressions, imputations
or defamatory statements.”
Therefore, there is no latitude given even
to you, the Speaker, to admit such a thing.
If the resolution contains such things, then
automatically it goes out because as is
clear from the wording of the resolution,
it is clearly defamatory in character.

Anyone who reads it can understand.

“This house is of opinion that the Left
Communist Party of India be declared
unlawful as its activities have posed
a danger to the unity, integrity and security
of the country”.

Can anything be more defamatory than
this? No.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. A. GUJRAL) :
Can there be a better statement of fact?

SHRI NAMBIAR : Another point. This
is prejudging the issue. It says it is pre-
judicial to the unity and integrity of the
country. Section 3 of the Unlawful Acti-
vities (Prevention) Act says : ‘If the Central
Government is of opinion that any associa-
tion is or becomes. . . .* The Central Govern-
ment must have the opinion, and for it to
have that, there are certain clarifications
given, what is unlawful activity etc. etc.
So this House cannot have an opinion unless
and until all those conditions are satisfac-
torily fulfilled. Therefore, it cannot pre-
judge the issue as this Resolution seeks
to do. So it cannot be admitted.

SHRI BIBHUTI MISHRA; rose—

MR. SPEAKER : Let me hear the Left
Communist Party first.

SHRI RANGA : Left Communist Party ?

MR. SPEAKER : I am sorry I made a
mistake—the Communist Party (Marxists)
Shri Umanath.

SHRI UMANATH (Pudukkottai) : I am
on an entirely different point. Of course,
when the Resolution was being moved, there
was a dispute whether it was moved at all.
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This side has contended that it was not

moved. Anyway, it is there on the record
that it was moved.

2706

1 would like to have your guidance while
raising the point of order also because it
will be covering all such matters in private
members’ Resolutions. I come to rule 29 :

“‘Private members’ business set down
for the day allotted for that class of
business and not disposed of on that
day shall not be set down for any sub-
sequent day, unless it has gained priority
at the ballot held with reference to that
day :

‘Provided that notwithstanding any-
thing contained in rules 27 and 28 any
such business which is under discussion
at the end of that day shall be set down
for the next day allotted to business of
that class, and shall have precedence
over all other business set down for
that day”.

Here you will have to determine about
‘that day’, whether ‘that day’ is to be
conditioned by the rules laid down here
in this book or whether should be condi-
tioned by the consideration that somehow
the resolution was moved and then we
called it the end of the day. I am seriously
on this point of ‘that day’.

Rule 26 clearly says :

“The last 2§ hours of a sitting on
Friday shall be allotted for the transac-
tion of private members’ business....”

Then there are so many proviso empowering
the Speaker to take certain action, but they
do not contain any provision which will
empower the Speaker to extend the 2¢ hours
to 3 hours. It can be fixed on another day
but we cannot go beyond 2} hours. This is
also confirmed by the fact that during the
past so many years when a resolution next
on the order paper was pending and was
to be moved, if already one resolution was
under discussion and the time was 630,
we used to request the hon. Member whose
resolution was under discussion to just
allow us to move the other resolution a
minute before 630 so that it could come
on the record and could be continued
the next day. This was what has been
happening ever since the House started.
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This question of 24 hours is specifically
mentioned here. Where it is not specifically
mentioned and where time limit and other
things are mentioned, even there it is said
that no variation in the allocation of time
shall be made except on a motion made
with the consent of the Speaker and
accepted by the House, provided that the
Speaker may after taking the sense of the
house increase the time not exceeding one
hour etc. Even if the Business Advisory
Committee has specified some time, if it
has got to be extended, according to the
rule, there must be a formal motion or the
Speaker must take the sense of the House
to extend it.

But here it is specifically mentioned
2} hours for private members’ resolutions.
So it is not even a question of taking the
sense of the House. But you will have to
move for suspending that particular rule
if you want to go beyond that.

On that day at 6-30 a division was
going on on the previous Resolution. So
just at 6-26 or 6-28, the previous Resolu-
tion was put to vote.

Because the House was in the midst of
a division, it could not be finished by
6-30. It went on till 635 or 6-38. So, it
means it is over on that day with the division
and any subject on the agenda under the
privatc members’ business undisposed of
on that day should be balloted again.

SHRI P. RAMAMURTI (Madurai) :
Sir, I am not on technical grounds I know.
that when they refer to left communist
party, they refer to my party 1do not
want to run away from that. Mr Masani
said that my party does not want to be
judged. Our party is prepared to be judged

by our people. But that is not the question.

In a two hour discussion, so many peoplc
will allege so many things. My party is
going to get about 10 minutes. When speci-
fic charges are not made, but a general
charge is made that this party is acting in
an anti-national way, will it be proper to
admit a resolution of this type? Is it not
unfair to a party fuctioning in this House?
That is my broad point. 1 am not opposing
it on technical grounds. I am prepared to
defend myself, but let the accusers place
all the facts before the House and give
us an opportunity. Then we will prove
that we will be the accusers and not the
accused.
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MR. SPEAKER : Technicalities apart,
after all this Parliament must be able to
discuss serious matters. 1 have verified and
1 find it was started at 4-10 and it conti-
nued till 6-40. Sometimes we start
10 minutes late and it is extended by that
time. Whatever m#* be the understanding
of all the sections of the House about
the words ‘left communist party’, I would
like to have some erlightenment frrm the
Government also. After all, it is the Govern-
ment that will bave to implemunt it ulti-
mately. I would put just two questions to
the Home Minister. The Deputy Law
Minister need not trouble himself. These
are not legal points. I want to know whether

. there is a party called the left communist
party which is recognized by the Govern-
ment and whether, if the resolution is passed,
it will be possible for Goverpment to
implement it.

2708

oY vy famd : T @ 4 g @
qr |

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : 1 do not want
to be misunderstood, because I am not
expressing my views on the merits of the
resolution. If at all, I have to give an indi-
cation on the merits, I am going to ask
the mover to withdraw the resolution. I
have no doubt about it. Whether it is right
or wrong to discuss such matters in the
House, whether a party has the right to
raise such an issue or not—these matters
are of a legal nature. I have not studicd
this question and I am not competent to
express any view on that.

st wy fema : Af, =TT AEE A
AiTA 8T & |

it qEEAATE A ;. HET AR
q 99T & @Y WIFT AET F1H q9E
A0 | A9 ATAF "7 BT |

oy Ay fowa : 73 377 11 & 419 F7
AT ALY &, AT AT AAAT B
SHRI Y. B. CHAVAN : Technically

speaking, there is no party like left commu-
nist party.

There are two Communist Parties. One
is the Communist Party of India, and the
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other is the CPI(M)—the Marxist Com
munists. But popularly in all our conver-
sations we refer to them as Right Com-
munists and Left Communists. 1 am making
a factual statement.

Regarding the other point, if the Parlia-
ment gives any direction to this Government
the Government will have to find out ways
to implement it. How to implement it is
a matter for consideration. 1 really do not
know.

ot fw o () : FERREE 75
frez aRt fr aw 7€ &)

SHRI Y. B. CHAVAN : So, this is my
position. On the merits, 1 personally feel
that banning of parties is not the right way
of doing things in politics.

MR. SPEAKER : I do not want to go
into the legality of it and give a ruling. I
would request the hon. Member in whose
name this resolution stands to tell me what
he has to say on these points that have
been raised. He may say that he has com-
mitted a mistake. After hearing the Home
Minister I do not know what he will say.

ot 9w wer wat (i) : sy
wgRT, §9 A1 g TEAA AT i
qEt F1 ¥4 9T F F aq T @7
%, gz UF WEAYW WEATd § | H 29
TERIAAE q3F & A 9wl [
g %gar T § fx a awr fadga 1
ZH-a2T A FF I3 KT fa 7%, wifs
FEATa F1 qFaey ] ifaferm FAgE.
qfes TFT GFaY W FT UFAT, HGOSAT
FTET W1 TATTA FT AT F & 0 T
TEIT T CAUS FA T §B W &g,
< | fraga & fF 3 A aai 1
s fF & @A AT g, ST AT A A
7 afs 997 F9q T &Y, T=E A 8,
AT AfaT FTTF . ... (SHIUT)

A WEIET, § HATIHT FTE0T AV
Z | ¥9 A%A ¥ §A g F A9 7
AT 97 @ TEqeAdl § avd &
T ifad, Fifs TgT 1 Jater 1
fama eqra @A AW L ... (FHIUE) | .
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MR SPEAKER : I want him to give his
opinion about the points of order raised
and not to give his speech on the resolution.

WA wr oWl AT A @
% 9T 9T 9 @y §, 47 geqrd 79
frar gan &1

MR SPEAKER : Then 1 have to give
my ruling. 1 have considered all the points
that have been raised. As the Home Minis-
ter himself has said, though the understand-
ing of the people may be ‘Left Communists’
and ‘Right Communists’, the correct way
of addressing them is ‘Communist Party of
India’ and ‘CPI(M)’ or ‘Marxist Communist’.
I do not also accept the suggestion that
the resolution cannot be discussed. After
all this House has a right to discuss any
resolution. Supposing tomorrow the Govern-
ment takes some action against some party,
then has not this House a right to discuss
it. Therefore, I am not prepared to accept
that this House has no right to discuss. This
is the forum to discuss. If you drop dis-
cussion in this House, then you can discuss
it in the streets. I would only suggest to
the hon. Member that if there is some
mistake that has crept in he can amend it
and then bring it before this House after
giving fresh notice. We shall now go to
the next item.

16 ‘45 Hrs.

RESOLUTION RE QUITTING THE
COMMONWEALTH

ot W s (v afon)
JeAT AZIRT, § AZ TEA1T FCAT
fr——

“gg awr afgu TEfwar § oA
forg &t drwAdt TR g@
TaqAqr-aatadi 1 sy g s
F1 farar Y & 1T Wi a@e
¥ 90y w3t § fF ag smaw fora
FY ATFAA JTEEF qEL T
fawg fwdq # qowre A fafergar
Fy gfer ¥ TgAvEE § T AT
g

16 45 HRs.
[MR DEPUTY SPEAKER in the Chair

Iuteqsr wRied, TEfoar & wyAer
97 F1T FAAAT A qET AW F AHA



